KOLKATA | MONDAY, 19 MAY 2025, BUSINESS STANDARD

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

“HANUMAN TEA CO LTD"
RELEVANT PARTICULARS
1. |Name of corporate debtor HANUMAN TEA COLTD

2. |Date of incorporation of corporate debtor| 30410/1961
3. |Authority under which corporale deblor is| Registrar of Companies — Kolkaia
incorporated / registered
4. |Corporate ldenfity Mo. / Limited Liability | U15491WB1961PLC025290
Identification Mo. of corporate debtor
5. |Address of the registered office and| 38, Metaji Subhas Road, 2nd Floor, Kolkata, West
principal office ti‘a%dwml&dsﬁw Bengal, India, 700001 (As per MCA Records)
6. |Insalvency commencement date in respect| Hon'ble NCLT Order dated 29/04/2025 recelved by
of corporate debtor the IRP on 177052025

7. |Estimated date of closure of insalvency| 1311/2025
resolufion process

8. |Mame and registration number of the| Name : Mr. Ashish Giria

insofvency professional acting as interim | Reg. Mo. : IBBIIPA-D0/P-P0O1183/2018-19/11818
resolution professional
9. |Address and e-mail of the interim resolulion | Reg. Address : 493/C/A, G T Road, Vivek Vihar,
professional, as registered with the Board | 5th  Floor, Howrah - 711102, West Bengal
Req. Email Id : ashishgina@amail.com

10. |Address and e-mail to be used for| Correspondence Address :
comespondence with the interim resolution | 18, Rabindra Sarani, Poddar Court, Gate MNo.1, 5th

profassional Floor, Room Mo. 5298, Kolkata, West Bangal, 700001,
E-mail id : hanumantea2s.cirp@gmail.com
11. |Last date for submission of claims 31/05/2025

12. |Classes of creditors, if any, under clause | Not Applicable.
{b) of sub-section (6A) of section 21,
ascerlained by the inlerim resolution
professional

13. [Names of Insolvency Professionals|Not Applicable.
identified to act as Authorised
Represeniative of creditors in a class
{Three names for each class)

14, }g] Relevant Forms and (a)} Web link: hitps:\ibbi.gov.infen/momeldownloads
| Defails of authorized represenialives Physical Address : Nil
are available at: (b} Mot Applicable.

Molice is hereby given that the Mational Company Law Tribunal (Kolkata Bench) has ordered the
commencement of a corporate insolvency resalufion process of the Hanuman Tea Co Ltd on 29/04/2025
{Order dated 29/04/2025 received by the IRP on 17/05/2025).

The creditors of Hanuman Tea Co Lid, are hereby called upon to submit their claims with proof
on or before 31/05/2025 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in persan, by pest or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the ihwee insolvency professionals listed against eniry No.13 to
act as authorised representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Ashish Giria

Interim Resolution Professional in the matter of HANUMAN TEA CO LTD

Date : May 19, 2025 IBBUIPA-001/IP-P0O1183/2018-19/11918
Place ; Kolikata AFA No : AA1/11918/02/300625M107216, Valid Upto : 30/06/2025
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